CoN TRAL AMMINISTRATIVE TRIBUNAL FRINCIPAL 3TNCH
NEy DELHI,

0.4.1592/92

New NDelhi ¢ this the 8t of Juliy, 1887

JONTOLE MR.S, R ADIGE MEMBER(A) .
JON'BLE M]S, LAaK3HMI SuamINaTHAN mar3or(3)

s.M.Gupta s/o Late shri B.P.Gupta,

Lab, Technician,
safdarjang Hospital, ‘
Mew Delhi, weesess ppplicant.

(tone appearsd for spplicant)
Versus

Ynion of India through

1. Secretary,
Ministry of Health and Family el fare,
Niman Bha\l:an,
Mew Nelhi- 110011

2, Secratary to
Govte. of India,
Mministry of Personnel,
Sardar Patel Bhavan,
parliasment Street,
Nry Delhi - 110001,

3, Medical Suparintendent,
safdarjang Hospital,
arvind Marg,
New Delhi - 110029, e sss Respondentse
(8y adwecates Shri K. R, Sachdava) .
D ROER(ORAL)

BY YON'8LE MR, S, ReADIGE [ g}m:g‘ 3)

applicant challenges his non considaratior
for promotion to the post of Senior Lab, Technician
in Safdarjsg Hospital, New Delhi as per
Recruitment Rules notified by G5R No,.1401 dated

22,13,77, and impuons the said rules.

2, None mpeared for the mpplicant even on
second call, Shri K,R,S5=chdeva =mppeared on behalf

of the respondentss »Nd wns hearde
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3 fpplic=nt himeelf adnits that e mothod

cf recruitment to the rost of Sre LabeTechnician

[

is 1004 by promoction from amongst Labe Technician
with Matric Qualification and 5 years regqul ar service
in the grade, failing uwhich by direct recruitment,

His grievance is that the age and educstional
qualification prescribed for direct recruits are
not applicsble in tha c=ce of recruitment by r romction
and prays that the Ws be anended to reflect the

naturs, duties , functions and job requirsments

of th2 nozt of Sre Lab, Technician,

4e Shri Sachdeva has stated that applicant who
was earlier uorking as Labe Technician in Allms,
and upon the temminstion of his services there,
Weed. 18.11.89
was engaged in Safdarjang HOSpital,(aS Lab, Tzehnician
as a fresh employee,pursuant to the Yon'ble Supremsg
Qurt!s directions dated 25.4.8% in W.P.No.879/88
(t\nnexure-—o)/ did not have the minimum 5 yenps
regul ar service in the grade when the PCmet,and

hence could not be considered for p romotion =zs sr,

Labe Tachnician,

5. e d0 not detect any legal infimity in the
different qualifications prescribed for rromotees znd
For direct recruits, for filling up the rost of Sr.
Lab, Technician ss ner the impuoned RRS,uhich Raya
been franed under Article 3090f the Constitution,

48 note that the -=pplicant w-s himselfr not eligible
for consideration for rromotion to the rost of Sp,
Lab=~Technician as per impugned RRs and that being so,
he cannot pray for amendnent of those Rules to suit

his qualificationg
A
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6. Under the circumstance the 04 warr=ants no

in terference. It is dignisseds No cCOStS.

e 8

( Mmas., LAKSHMI j'J!\MINQTH'-\N
| ’rnqra(j) v "\ rwuprq( l)

Jua/



